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WA *x. mam Re por ters of local papers may hB allowed to saa}'
. the judgment 7. i~
/ -
2. To be n_l;rfa::rad ‘to the Reporter ar not ? £

4. Uhsther to be circulatad to all other Senches %

3. Whether their lordships wish to ses the fair copy i the judgment ? 24
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From the facts of the pirtigs, it appears
that the applicant was appointed as casml artiﬁ#ﬂ )

whetf 974767 in the skilled grade’ He was given

time scale of pay in the same grade(tmporary mtm)i
whe®s¥ 16%7%70 and upto 27.5.81 he worked in the i
time scale with temporary status. In the year 1980-81,

post of Khalasi in unskilled grade 106=-232 eccurred.

A screening test took place and the applicant, who ,,
was artisan in the same scale which is hicher in
orade than Khalasi, in order to et his service _n""t
ragularised, ef fered himself to appear in the 1.\
screening test% The Administration alse accepted

t+he same and he was screened and thereafter he was
absorbed as casual labeursr in Khalasi grades Vide
notificatien g3t=d 19.12,85, applications to fill

up 25% cuota on ths skilled grade 250-4CC were
invited and it was provided in the netice that enly
skilled casual labourers, whe fulfillthe conditions
namely; (a) who have complsted five vears' ssrvice

2s casua) labourer in skilled grade ; (b) who are

net 3bove 25 years of age after giving requisite ‘g
relaxation and (d) who possess minimum qualificatien .
prescgibed under Apprentice Act i!q'.' VIII Class _p._-.sﬁ_% l

may apply for being appointed in pmmﬁco of the ”
aforesaid notificationt The appliﬁaat liso WM hg




bas passed he being not qualified with the same

ok Learned o unsel for the applicant contende
that the said order has been passed by the tmﬂﬂiﬂ
who was not competent to do so! So far as the power

is concarned, the resspondents have pointed eut that

.
the powers were delegated to the General Manager &
and the Zonal Manager giving r=ference of
notification in this behalf, It was then contended
bv the learned counsel that he having been premoted
tn 1986, after four years he cannet be reverted’

If it was a mistake on the part o the respordents , i:.

the order of reversien in these circumstances was
penal in nature and ne such order could have been \

Pasgad without giving epportunity of hearing te the

applicant'!' Iearned counsel fer the respondents
contended that of course the applicant's appoeintment
suffers from various defacts., So far as his initial
appointment as Khalasi is concerned, the said
appointmant cannot be challenged by the respondents.
as they themselves accepted him as Khalagi and he
was given an appointment. Se far as the age
ralaxation i= cﬂmamedf #dmittedly, realaxation ‘
in age was grantedh But se far as the educational

Gualification is concerned, it appears that the

respondents did it verify thextxxxxwhether he has
passed VIIT Class er Mot and they gave him appeintment
because he had come out successful in the trade test
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1 purpese will be sarved In obsarving £ ity e
giving him a8 shew cause notice and thereafier term

H * -g- his appointment’ In case, the apnlicant has Fﬂﬂ
| I & VIII Class, he will submit his certificats bafere |
| % r c the autherity within one month from the date eof i
u; | comugig:tim of this erder and in case they became

satisf/ that in fact he is VIII Class passed from |
2 particular schoel, they will recall the raversion :

- T ol E———

. | 3 ordexr otherwise the reversion erder willheld g.a;ad!
Hith these observations, the applicatiom stands -
disposed of | Neo erder as to costs® f
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\ VICE CHAIRMANY
DATED : JANUARY 19,1993%8 '




